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ORDER

Counsels for both the parties are present. Counsel for the Corporate Debtor

has filed vakalat; the same is taken on record. As seen from the order dated

07.08.2018, an opportunity was given to the Corporate Debtor for filing reply but the

reply has not been filed and again time is sought for filing reply.

Last and final opportunity is given for filing reply failing which the right of filing

reply shall stand forfeited and the matter will be taken up for final hearing on next date

of hearing. Put up on 18.09.2018 at 10.30 A.M.
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